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Nationaltisation
to which T want to add another,
namely, the accident of a ghastly
nature which took place so far as the
Asansol-Puri passenger is concerned,
on 14th July, 1969,

1 beg leave of the House to support me
in this Adjaurnment Motion.

Mr. DEPUTY-SPEAKER : Yes ; 1 take
it that leave is granted. We shall take it
up at 4 O'clock.

12.28 hrs.
Re. ORDINANCE ON NATIONALISATION
OF BANKS

SHRI PILOO MODY (Godhra): 1
want to know whether the Prime Minister
is going to take over the courts.

SHRI NATH PAI (Rajapur) : Does
the Prime Minister know about the stay
order ?

ot 7 fond (gAz) . = dig A
¥ wArs IIAT B, IAEr AT gAT !
Far gata F1E F R JE I A F A
4t ®1€ awasqg T ?

MR. DEPUTY-SPEAKER : The House
has taken notice of her statement  yesterday,
and I would like to ask the Government

whether  they would like to make any
statement today.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Yes ; before the House rises for the day.

MR. DEPUTY-SPEAKER : B:fore the
House rises today, further information will
be given,

SHRI PILOO MODY : At 6 O'clock
or 2 O'Spraker ?

MR. DEPUTY-SPEAKER : Before the
House rises at 6 O'clock. .

sit w3t =% ga (e 932) ¢« w-
F F1 7 BREE F@T Tz 5 0
T AT AT R, IEF TSRO v

gt ? femfyest & vt &1 F=v gm ?
¥ for 7z AT OF I 9S
T

MR. DEPUTY-SPEAKER : That will
be made clear before the House adjourns.

SHRI S.M. BANERJEE (Kanpur) :
Sir, after the ordinance was issued, some
prople have gone to the Supreme Court
and the various high courts. The same
thing happened when the Essential Service
(Maintenance) Ordinance was promulgated.
We were overruled. Some of us went to
the high courts, and some of us, Mr.
Joshi and others, requested this House,
and the Chair just to stay the consideration
of anything contained in that particular
Bill, but it was overruled by the Chair, by
the Government. It is, therefore, surprising
that this particular thing is being taken
note of. ©Oace an ordinance has been
issued in the interests of the people, that
is being challenged by the reactionary
forces of this country. (Inferruption).

MR. DEPUTY-SPEAKER : A perti-
nent point has been raised. [ do not know
what has happened in the Supreme Court.
Mr. Mody and others have raised it, and
the Government have said that before we
rise this evening the Government will
give information.

st 7y foad : gz A Tl Ty
2 fr ggi 9r At § fammrsm

A% FE TE & | gE 47 g F1E T
axar &1

1229} hrs.

QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES
AND SUMMONS TO MPs

MR. DEPUTY-SPEAKER : 1 have to
inform the House that on the 22nd June,
1969, the former Speaker, Shri N. Sanjiva
Reddy, received a notice from the Assis-
tant Registrar of the High Court of Delhi
in the matter of Suit No. 228 of 1969:
Shri Tej Kiran Jain and others, Plaintiffs,
versus Shri N. Sanjiva Reddy. Speaker,
Lok Sabha, and Sarvashri Narendra Kumar
Salve, B. Shankaranand and S. M. Benerjee,
Members of Lok Sabha, and Shri Y. B.
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[Mr. Deputy Speaker]

Chavan, Minister of Home Affairs, Defen-
dants, and requiring Shri N. Sanjiva Reddy
to appear in the High Court of Delhi in
person or by a Pleader duly instructed and
able to answer all material guestions
relating to the Suit, on the 4th day of
August, 1969. With the notice, a copy of
the plaint claiming a sum of Rs, 26,000/-
as damages in favour of the plaintiffs and
against the defendants in respect of certain
observations made by the Speaker and
other Members of Parliament named above
in Lok Sabha on the 2nd April, 1969,
during the proceedings of the House on the
Calling Attention Notice regarding the
statement of Shri Shankaracharya of Puri
on untouchability and his reported insult to
the National Anthem, was also enclosed.

Since the matter relates to the pro-
ceedings of Lok Sabha and the powers,
privileges and immunities of Parliamznt
and its Members, 1 place the House for
such directions as it may deem fit to give
in the matter.

1 also lay on the Table the notice.
together wth its enclosures, received from
the High Court of Delhi in the above-
mentioned suit. [Placed in Library. See
No. LT — 1326/69].

On the same issue Shri N.K.P. Salve
has raised a question of privilege. He may
pnow move his motion.

SHRI NKP. SALVE (Betul): Sir,
1 am seeking leave of the House to raise
this question of very grave and serious
contempt of the House and of breach of
privileges of the Members which privileges
are categorically and unequivocally men-
tioned in our Constitution. The ch arge of
the plaint is that I and four othe’s made
maliclous, false and defamatory statement
against Shankaracharya. The charge further
is that the entire decade on 2nd April,
1969, onthe Calling Attentlon Motion was
outside the purview of the rules and the
immunities granted to us under the Consti-
tution and the privileges would not protect
us from a proceeding in a court of law.
The whole move is so utterly sinister and
serious that the plaint inter alia reads :

“The Speaker is no more privileged
to call a stranger to the House a dog
as the stranger is no more privileged
1o call the Speaker a dog.”
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Further, they are imputing motives. In
their misadvanture they are mis-quoting
the entire proceedings. 1 will just read a
few lines to show how grave the entire
offence is :

“The defendants severally and collec-
tively in the manner already herein
stated before in this plaint maliciously
spoke and published of His Holiness
Jagadguru Ananta Shri Swami Niran-
Jan Deva Teertha of Gowardhan
Pecth, Puri, words and sentences
which not only mean that heisa
criminal of the worst type who should
be punished with public whipping,
but also that he is also a degraded
and wretched person unworthy of
being permitted to live in this country,
that he should thercfore be hanged,
and in any event he was a person
who was so defiled, malignant and
dolluted that it was not proper for
anyone even to touch him and in
any event his status on earth was
no qetter than that of a mongrel
that he should be placed under the
table.”

Whatever else the Members who parti-
cipated in the motion might have said,
they have never uttered these words and that
only shows the utterly sinister and false
implications involves In this matter. In the
history of this Parliament at least there has
never been a case where there has been such
a frontal attack and sych contempt has been
brought on the Speaker himself. Nor have
the members been so attacked, maligned,
dishonoured and disr espected in this manner.
The irony of the fate is that the judg=, on
whose authority the notice has besn issued,
has the authorjty to dismiss the suit in
limine but he did not do so: Because
article 105 (2) in terms says that the
immunity granted to us from all procezdings
in a court of law is absolute ; it is not
subj:ct either the provisions of the Rules
of Procedure or the Constitutlon, That is
a matter which has been interpreted by
the Supreme Court in Sharma’s case; [ am
sure you are aware of it.

AN HON. MEMBER :
judge do it ?

SHRI N. K P. SALVE : I do not want
to cast any aspersion on the judge right now.
It would be unsafe to cast any aspersion on

Why did the
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the judge. But it is really surprising that he
should not have dismissed the suit but should
have summoned all five of us to the court.
I, therefore, submit that the matier be referred
to the Privileges Committee, and the Privi-
leges Committee bz directed to instruct us as
to what we should do on the 4th of August,
1969,

MR. DEPUTY-SPEAKER : Shri S. M.
Banerjee, Then I will call the Law
Minister.

SHRI S. M. BANERJEE (Kanpur) i
When 1 received the notice 1 was surprised
to read the contents of the notice. When
this question came up......

SHRI M.R. MASANI (Rajkot) : Sir,
since the matter is going to the Privileges
Committee, why should it be discussed now ?

SHR1 BALRAJ MADHOK (South
Delhi) ¢ A discussion here will make things
worse. [Even that day so many things ware
said which were not propsr. L=t the matter
go to the Privileges Committee without any
discussion here,

MR. DEPUTY-SPEAKER : The matter
is not so simple as all that. It isnot a
question of abusing some Member,

SHRI PILOO MODY (Godhra) : Alredy
so many remarks have been made which are
very unforiunate.

SHRI RANDHIR SINGH (Rohtak) :
The judgs is also guilty of breach of privilge.

SHRI R. D. BHANDRE {Bombay
Central) : Sir, I rise on a point of order.
Since it is a matter between the House and
the court, I think the hon. Speaker and the
members should not submit to the court until
the actual decision is given by the court suo
motuy. Whether it is a qusstion of breach
of privilege or not can be determined after
court has given its decision, because I
presume...(interruptions).

MR. DEPUTY-SPEAKER : It is nota
point of order. Let him resum: his seat,
This is a suggestion as to what we should
do. I will decide it after listening to the
Law Minister,

SHRI R.D BHANDARE : I have
every right to say whatever I want to say,
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SHRI PILOO MODY : Sir, why is it
that Shri Banerjee alone is called ?

MR. DEPUTY-SPEAKER : Because he
has been served with a similar notice. So,
I must give him an opportunity to make a
speech. Then I will call the Law Minister.
Hon. Members should remember the seque-
nce of events. In a former case we as Par-
liament have totally ignored the court. We
have done that before, But in this case the
matter is still pending  If he had not enter-
tained it, things would have been differnt.
You follow the events properly. At this
stage we cannot refer it to the Privileges
Commitiee. Have a little patience. Let Shri
Banerjee make a statement and then I will
hear the Law Minister,

SHRI RANDHIR SINGH : Why are
you barring Congessmen from expressing
their opinion ?

MR. DEPUTY-SPEAKER : It is not a
question of Congressmen or others, Oaly
those who have got a notice from the court
are called, not all. I have read out their
names,

SHRI PILOO MODY : No explanation
is called for from them.

MR. DEPUTY-SPEAKER : You have
not realised the legal implications. 1 have
given sufficient thought to itand I will ex-
plain it 10 you,

SHRI PILOO MODY : Then, havea
discussion so that I will also say something.

MR. DEPUTY-SPEAKER : I have
placed before the House the whole history.

SHRI PILOO MODY : You must tell
me whether you are going to permit a dis-
cussion or not.

ot Aafesd (977) : Iery AR
AT AFET AH MET § 1 A ALY qgw
F! T gHEH! TP TAET IEA |

SHRI PILOO MODY : He may raise a

point of order but I will not be educated by
him.

SHRI MADHU LIMAYE : You refuse
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[Shri Madhu Limhey]
to be educated. It is high time you
got yourself educated. JqUegel q@w’

@ T FmEarg fram & #gan
wft | ey for faw 224 ¥
st fagr foom & w&1  FEW
o | faw 225 § 0T eAw WAV
argufa 3w &1 7@ WA § Iz AT
Fa% a2 fagia fasraq it § 98 A0
o A —ag FAA AT AT R\
wa qg A s gl wiv ) #F
O F ag gmw @ g fF
sfa AR & T FE@T gR X AR
=g gFaa | A19 226 1 9fgw 1

“If leave under rule 225 is granted,
the House may consider the question
and come to a decision or refer it to
a Committee of Privileges on a motion
‘made either by the member who has
raised the guestion of privilege or by

any other member.
zgfen ag gasr &g 7w & feg
wfey, 3a% «g 41 a1 ag A famar-

faere afafa 1 ...

ot ATF FAR Aea ¢ A A A
2

st Wy fomd © § 9wl GO G I
@ g, WOE €NF Aed ¥ aqufa F
T # FeAT w1fgU | IEF A% 9T
s, fow ag @3 i 7@ a%4 ¢, AT
qg A @A g @ & waIwg, A
darz fFaT 2.0

ot ®az @@ g (e awx) © qiT
fexpaa & 0 ST 1 qFAT § |

&t @y fomt : TeF R aiT uw &,
A1q g A 7 g # oy o €@g
Awer A TEET g F A€ Agr v,
qwg 9M9Y IF AfaFIT F1 A G
ﬁq;aﬁura HMBT 8% & FIEA HTAT
2w g AT @ gwE & g fAvig
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FT qFAT & I7 9 YEATT ®C gl g 5
gg aras1 fadrarfase afafa & aasa
zafoe oy gady @S A4 S 7R &
for =wfgg

SHRI PILOO MODY : I do not under-
stand the language of Shri Madhu Limaye;
80 it is quite possible that T do not under-
stand what he was reading. But it is said
quite categorically that either it is decided
to refer it to the Privileges Committee or a
discussion is to be permitted here. 1 want
to know ahead of time, before anything is
said, whether you are going to permit any
discussion or, on your own, you are referr-
ing in it to the Privileges Commitiee.

=t 7y fosd : 73 917 & ar grm,
ag mgAfa wiT g 1

st e v (T0) : A9 SEET &
ATHIT FT AN AOA £ | AT 93N ST
5@ & fag 78 1

MR. DEPUTY-SPEAKER : You have
referred to  the rule without following
the implications of this mnotice, (Shri
Piloo Mody : Teach him, teach
him). There are two things. The
Speaker has been served with a notice. In
the past, we have pever taken cognizance of
such a notice. That is one thing. On that
matter, we are very clear. There is a prece-
dent also. So far as the question of privilege
is concerned, today the stage is that this
matter has been entertained by the court. [t
has not gone further than that, At this
stage, it is not a question of just, without
enough thought, handing it over 10 Privileges
Committee. ([nterruptions).

=it 7y fomd - amed T9mEw €1, ardy
9T 9T THEF TEAAT—OF € [ @
af,, . (\EmA)—aA AN AgEAr g3
faniz §ifa, €@ awg & 4§ w9ar

SHRI R.D. BHANDARE : Don't preci-
pitate matters., Unless the matter is decided
this way or that way, don't take notice of
it. This is my point.
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St a9 fory : 9z¥ sgEr AD
srgegT q¥ faofg 2 =nfzo

MR. DEPUTY-SPEAKER : You have
quoted the rule; I have also seen that. As
I have said, there are two parts, So far as
the first part is concerned, we are very clear
in our mind. The first part is about the
nolice issucd against the Speaker or this
House—the Spzaker means the custodian of
this House. In the past, we have ignored
that, This is very clear, We have also a
precedent. So far as the second part is con-
cerned, the individual Members have receiv-
ed the notice and Mr. Salve has raised the
issue. [ wanted an opinion from the Law
Minister. He has also written to me.
(Interruptions).

=t 7y fomd @ o A sEEar @
fadfa w7t adf g we ? ¥ faadr 2
f& arq faoig &fgg | w35 78 & f&
e oA &1 2, .,

MR. DEPUTY SPEAKER 1 You connot
dictate to me; you have raised a point of
order which is under consideration. Please
resume your scat,

st vy fomd : & fiwdz aff ax @
g | AIFY M A qE e} 9% faeta
Zar |ifge

MR. DEPUTY SPEAKER : It is under
consideration of the House, Every Mcmber
has a right to say something when a point
of order is raised on the floor of the House.
I said for the benefit of the House that there
are two parts. The first part is over. So
far as the second is concermed, I have said
that T will give a little opportunity to those
who are directly served with notice and call
the Law Minister to clarify the position.
Then, whether at this stage or a little later
we should decide to refer it is the only ques-
tion. (Interruptions).

SHRI H. N. MUKERJEE (Calcutta
North East) : Mr. Limaye has raised a point.
The fact is that you have permitted this
matter to be put on the Order Paper. That
means a certain preliminary decision has
been taken by you,
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MR. DEPUTY SPEAKRE : That is about
raising it or the floor of the House,

SHRI H.N, MUKERIJEE : The Speaker’s
responsibility goes very much further than
that. The Speaker permits a matter to be
raised on the issue of privilege with which
he is satisfied that there is something on
which you can proceed. Therefore, we can
go ahead. 1 do not kmow how then you
have permitted this matter to be put on the
Order Paper.

ot 7oz fog (Taw) : A T
ghar @ 1 gFEET aerea & oo gE £
AR G AT o9 w1 qA AL, g
fafreex &t gow@ #1 ga@ ag), a3
FY AT FT §AF G AeF @R FEA
F fafaodsr % gv9q @1 791= &, wifs
Fiedtzagy & faw gr g1 W= 7 aiw
7 F A, FiEdEgaa amar ag, 9
FER ARAT 9FF AT ar o ¥ AN
mizez uewtd oo gmw g w1 RAF
ST 9gar § fE a9 w1 oy e e
ars fafadsr & ar adh 2+ (saqum)
T g @rgE a7 § A g 3 o =
=3 F gy F1 (afvargs #3791 Fifrr
F, g5 ¥ 7z ov @feaw amoer g,
TR Ffacra? o) gAHfoad & sfen-
TT FT 9GS AT AT 3 | FF FwEL F A¥
gIEE QNN GISHE § 9% 4%, g
fafaezz T dmrT fead &Y oY oF gA-
g7 9 ¥AT fFar mm L, @A e ¥
fasrs @ e firfads q@ar & av =d,
gm ax & srast sfer argar g1

SHRI N. K. P. SALVE : rose.

MR. DEPUTY-SPEAKER : I have
given sufficient thought to it. I must give
a hearing to Mr. Banerjee and the Law
Minister and then dispose it of [ am not
prepared to yicld to any one. Mr. Banerjee,

off Ho Wlo Twl (F19X) : §F 7g
fadge st wigar § 5 & daE Fawr
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[+ wo wYe amsif]

¥ feors adf g1 & fodt WAL
faoTs Adf Fgr TEAT g | T W &
FIT ) qgT AT T § A 7T Al
®IFY goord FF @Mt g 1 ()
o gaFr Afeq frar s argw gan s
guTt TI§T @grgq, o gE, 29
fafreer wegr @iga 1T A FaEdi A
F1E H wilge g1 21 A9 T £ 7
AmaF WgA g f 97 95 we gw-
9 ¥ A 3w qidHe § arar qr, W99
fF s7gi | gfeadi £ a@ F35¢ 595
F1 EF1 79q FI w1 fear gr, @1 9w
997 T a9 A gEAE qrar ar s  aay
it femr o | fee &% Frar fF
FAH! fga $@ F a= #3791 71T
qT @ Ay 10 (smEaE) - # S
Fgowdt A v o, §F 7g A8 Fav ar
fF Iaar zeefas § &% fear oma afes
g #er 91 & I 930 AT 9v @
A | I FHG AT ZHIT €W HIET 4
I TR qwgr AgAT @A av s
Fgr 4r f5 Uar afsg @ fegadsaq
GaTar g1 3uH faw o A% w@r Wiy

MR. DEPUTY-SPEAKER : He may
conclude.

SHRI S. M. BANERIJEE : These are the
charges. You will not pay Rs. 26,000 ; 1
will have to pay.

gafen & srqd #gr wzar § fF ¢w
gaq it afzfeafy sa= g & o= fufa-
% w0 ¥ gafee a3 =ifge F4ifs
off §oftg @S a1 AW IFT I A0,
¥ gexafy aF @1 7 aF g gAd A
g (umum) ¥ SFEAT F gTE@ @
a%q § ofeq a7 F eitew adf &, @t 3w
Faa St gfifeafs gow g€ @ 9k fag
gt wrf wgd § fr fewma 7 8 dfew

wIag ¥ 9@ @ a1 fe ¥ aegafa
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FT 91T %8 T F6ifw AU OF AR
F fas1% gFzar 9@ w@r &) &7 ag -
ofs §1 ITa ¥ & g%ar ¢, 78 4T
W ogaw & gl s (swawm)
IO IgEr Agd & fawrs W araa 2
f& g gsTmd A gu wer Far @
A 7@ X AAHT AR A A IAR
iz adY ¥ a1 (saAEm)

SHRIN. K. P. SALVE: On a ques-
tlon of procedure. 1 should not be penalis-
ed for following the procedure, Please give
give me just half a minute. Afier permis-
sfon is given to me in terms of rule 225,
and after I have made the statement, there
is very Htle option with you in terms of
rule 226 which says that afier the statement
is made in terms of rule 225 and afier leave
under rule 225 is granted, which you have
granied me, the House may consider the
question and come to a decision or refer
it to the Committee of Privileges.

MR. DEPUTY-SPEAKER : The hon.
Member is making a mistake. He has rot
followed the procedure.

I have permitted this matter to be raised
on the floor of the House. I have not given
him and the House has not given him leave
to refer it to the Committee of Privileges.
Therefore, that question coes not arise ncw,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I share fully the feclings of this
House that this is a very grave matter
where the privileges of this House, its Mem-
bers and of the Speaker are involved. The
provisions of article 105(2) are ab:olute in
their terms, and I am, thkercfore, in com-
plete agreement with Shri N.K P, Salve that
this is a suit which ouvght to be dismisscd
in limine. 1 have no doubt abcut it, 1 have
also no doubt that the plainiiffs In this
matter, by the wvery fact of having made
these allegations and made a cemplaint to
the court are guilty of a breach of privilcge,

So far as the court is concerncd, the
provisions of the Code are as follows. If a {s
plaint is filed in a court with proper ccurt fee,
then summons issucs as a matter of course
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and it is not mecessary and it is not usual
for the judge to rcad the plaints before
summons is issued. In Order 14 of the
CPC it is staled that as soon as the notice
comes, it is open to a parly to go and tell
the court that this suit would not lie. For
the enlightenment of the House, 1 would
like to read it. It reads thus. It is stated
in Order 14, rule (2) that :

“*Where issues both of law and of fact
arise in the sume suit and the court
is of opinion that the case or any
part thereof may be disposed of on
the issues of law only, it shall try
that suit...”.

Therefore, it is the duty of the defendants in
this case to point out to the court that under
article 105 (2), this is a matter which should
be dismsssed in limine.

SHRI NATH PAI (Rajapur) : The
judges are supposed to know that article.

SHRI GOVINDA MENON : Of course,
the judges are supposed to know it. Under
the rules of practice, the only thing looked
into at the time of issue of notice is whether
there is court fee. What Government pro-
pose to do is...

SHRI RANDHIR SINGH : Why
should the Speaker go to court ?
SHRI GOVINDA MENON : What

Government propose to do is to make
arrangements to see that on the hearing
dale the court will be told and should be told
on behalf of this House and the Speaker...

SHRI NATH PAI : No.

. MR. DEPUTY-SPEAKER : No. That
Is not p:rmissible. The House and the
Speaker does not come in...(Inferruptions)

SHRI GOVINDA MENON : 1 stand
correcied. Government can make arrange-
ments to point out to the court that this is
a matter covered by article 105 (2}, and,
therefore, the suit should be dismissed in
limine. After that, 1 have no doubt in my
mind that the Privileges Committce of the
House or the House itself should call the
plaintiffs to order under the rules regarding
privilege, and if the court also persists in
that matter, we may have to consider it. I,

therefore, submit that this may be kept
pending,

MR. DEPUTY-SPEAKER : The ques-
tion is this, The Law Minister...

SHRI NATH PAI : We have followed
the Law Minister, and we disagree,

MR. DEPUTY-SPEAKER : The ques-
tion that arises herc is this, namely whether
going to the court or the fact of going
1o the court and the issuing of the summons
constitutes a breach of privilege...

SOME HON. MEMBERS : It does con-
stilute a breach of privilege.

13 hrs.

MR. DEPUTY-SPEAKER : These are
the issues involved. The gquestion is whether
that constitutes a privilege issue or whether
it is entertaining that petition or suit and
not dismissing it. The Law Minister has
pointed out that at this stage we may keep
this question of privilege pending. If
Government—not the Speaker, because we
ignore it—wants to educate the Indian
judiciary at the lower level regarding the
basic, fundamertal, features of the Consti-
tution, it may make an appearance. We
shall then refer the matter 1o the Privileges
Committee, not at this stage. B:cause this
is a uicklish issue, at this stage, as [ said
earlier, we cannot go inlo it.

SHRI NATH PAI: I want to know
what happens to the motion moved by Shri
Salve for leave.

MR. DEPUTY-SPEAKER : As the Law
Minister has suggesied, this matier is kept
pending at this stage.

MNow we adjourn for lunch till 2 P.M.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair)

QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES AND
SUMMONS TO M.Ps—contd.

MR. DEPUTY-SPEAKER : Papers to
be laid.

ot 7g foAl : 9zF aaEar F I
qT wq fAga 31

MR. DEPUTY-SPEAKER : I have al-
ready disposed of it

ot 7 fomd : A T & owwdAT @
fa sgear &1 w27 ¥ g7 Afaw

MR. DEPUTY.SPEAKER : I have
said that the matter will be kept pending
unless we hear something further,

ot v foad : a7 fraia far

MR. DEPUTY-SPEAKER : Before we
adjorned 1 made it clear. The point was
that if a citizzn went to the court with a
petition, did it constitute a breach of pri-
vilege? It does not.

SHRI MADHU LIMAYE : Why not ?

MR. DEPUTY-SPEAKER : If it con-
tains things wcich arc not true, that is a
different matter,

=t 7y foad : ang faami =+ gl
dtz g%, 7% Fifqenr 99w FA oI
g7 @ifaa iz fex faniz &ifag | spear
& waw q¢ fqag giar arfaga

s wAAT azeq : frwa g gF &

diwg foad : & 3 oF g A
TEar g |

MR. DEPUTY-SPEAKER : [ have

given my decision.
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vtwe fomd i ome & gw & adt
iz frag ¥ faar o Aifeg ST @
FaA F1LarE NEfew ¢ a1 g, @ |
arg & gfag

MR. DEPUTY.SPEAKER : I have
gone through it all. If you want to argue
it again, you are only taking time. I have
kept the matter pending before the House.

ot 7y fead : § agq & wlawd 7
AT FT @I E | AT JEIA, TNFT FT
W HAMST 2 |

MR. DEPUTY-SPEAKER :
question of the Chair,

It is a

ot ny fomg - & 9t Fg wWr g

MR. DEPUTY-SPEAKER : Last time
I mentioned before the House, the matters
discussed in the Privileges Committee.

it 7y foag : F4T F1 ARAT B 0

MR. DEPUTY-SPEAKER : We find
that it is a question of dignity of this House,
If a matter of privilege is without duz consi-
deration referred to the Privileges Commi-
ttee, it doss not add 1o the dignity.

ot g foad : ag fada az7 F3m,
EnanEikic i R R A I
qi= faae 2 difac

MR. DEPUTY-SPEAKER : 1 am
coming before the House with the report at
the appropriate time, I have given serious
consideraiion to all aspects of this matter.
We must be alert and vigiiant, Woe should
sce what constitutes privilege and whether
there has been a breach of it or not.  All
thesc aspects must be considered,

=it 7y fomd © gemw wEEw, & o
Az & sauar /2F g | enay & g
¥ Og WHeT @M, % a1¢ § FIE &
g G g g% 1 w10 g faag v
T X AT fAgw 225 § sedia ISt
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ST T & TAMAT &1 | HG SATT F4T
glazagefs

“The Member concerned who shall
raise in his place and while asking for
leave to raise the question of pri-
vilege, make a short statement relc-
vent thereto.”

qioq sam ¥ famr @l SER QR
St g wiA 51 s{Ewar @, 99 A
T 3% A% faar 1 7z #1 s sfwar
& ? weer mgiag, 224 fraw & s
3T YTOF AT U T ez favar-
faF1T &1 w4qr= Ag Isar @, av Ay
o Agr 39, afFq anaF ar fy 224
F geqia 1 @d §, 9AF T QU FE@E,
gafaT aad gerwg @ AR SR e
faar | wa w7 agufa A 1 F9g a0
aq Ao v & & wfea €11 ag fdy
Wt grea § AT AT & 1 WO A oEwa
foar & 3= 39 F7 agt Fatr w0
& at sfqera # s 105 (2) =9 q@a
at 3ad 7z faegs @1 & wrom

“No Member of Parliament shall be

liable to any procceding in any
court...”

difer S @ #xar  w@rsd@t gfEar,
sidifer & ar adl, 3@ 9% w9 sfer
fHfge 1 g a9 FT A 1 BT AT
ag favig dfou f& aifeq s s
syéifer & ar /25 1« ¥ T | 9 Nat-
fer & 1 amg gim 12 7 &, UF g7
2 fzar atr %15 Gg=wr agf fear, @fsq
7z ¥t Sirw AWz @ 97 Afew ard
frar aa 312 F sagx fa=rr fear, 99
& wmArag foar @ M sEF @ W
oAt wrdardt @idr g ar sEar Srifen
Fgr wnar ¢ | gEfec stz ar gd
¥ 97 394 foan gar 21

“No Member of Parliament shall be
iiablc to any proceedings in any court

in respect of anything said or any vote
given by him in Parliament or any
Committee thereof and no person
shall be so liable in respect of the
publication by or under the authority
of either House of Parliament of any
report, paper, vole or proceedings.’

9T Og 1T E, AW AP, A ;T #Y
#g w%d & & nafm #1 ga7 a¢) gaw
zafae ae 99 IAF g 3T At
TiFmar #7 swg fem s Aifeg fear
9w av fa=9rv @ @ | A fedr
AT=T A A A 7Y @ §,
feft azma F A A T @ E 0 wx
A9 TAMAA A1 § T¥OT F@TE

MR. DEPUTY-SPEAKER : One
minute. [ permitted you to raise it and
reiterate your plea. But 1 have not called
you to place those points—

oft vy foag : Mifom Faea &
q 99 a7 4G F A1 1 W Bger Afow
fe ag wieifem § ar 78

MR. DEPUTY-SPEAKER : That is
all right, 1 am going to give my ruling.

SHRI S. KUNDU (Balasore): Before
you give your ruling, I wish to submit that
1 have given a molion.

MR. DEPUTY-SPEAKER : I am not
admitting it.

The moton is
must decide it.

SHRI S. KUNDU :
before the House. You

MR. DEPUTY-SPEAKER :  Order,
order. There is a certain legal issue involved
in this. Please resume your seat, When 1
allowed a member to  raise the matter,
then, because 1 have allowed him, is it
binding that I must also allow him further
to ask leave?, That is one issue.

The secod issue is this. Yesterday, the
question of sub judice was raised from this
side. I ruled that by the more fact that
somebody has gone to the court the question
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[Mr. Dcpuly—Speaker]‘ dated the 3rd May, 1969 regarding
does not become sub judice. I have said management of the Messrs Jessop

“No." I have read the proceedings and the

scction very carefully, The question of

proceeding will begin when cognizance is

taken. I sald just now—it ought to have

been observed that they have not taken
cognizance,

SOME HON. MEMBERS : They have.

MR. DEPUTY-SPEAKER : 1 cannot
yield becaose there is shouting. These
matters are not decided by shouting. You
must apply your mind. Please resume your
seat. In this House, matters of privilege
are not declded by shouting. No, no.
Please resume your seat. I am giving my
ruling. I will not yield to your shouting.
I have gone through it carefully. I am not
prepared to reconsider my ruling. Becase
he hes made a second plea I am giving this
ruling. On this point whether it constitutes

“proceeding’ 1 may say the hon. Mem-
ber has mot heared the Law Minister care-
fully.

«ft ®Y foRg : F1g7 4N T W 9%
1€ TW TEY &)

MR. DEPUTY-SPEAKER 1 have
followed him. He has said that when
certain matters come before the court auto-
matically summons are issued (Inrerrup-
tion). Therefore, I have kept the whole
issue pendlng. I am not going to allow
any hon. Member to raise any point now
(Interruption).  Order, order. These
issues are not decided by shouting.

14.11 hrs.
PAPERS LAID ON THE TABLE

Annual Reports of Development Councils
and Motification under Industries (Deve-
lopment and Regulations) Act, 1952 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE & COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) :

Sir, on behalf of Shri F, A. Ahmed 1
beg to lay on the Table—

(1) A copy of Noification No. S. O,
1737 published in Gazette of India

and Company Limited, Calcutta,
under sub-section (2) of section
18A of the Industries (Develop-
ment and Regulation) Act, 1951,
"[Placed in Library. See. No.
LT-1280/69]

(2) A copy each of the Annual Reports
of the following Development
Councils under sub-sectlon (4) of
section 7 of the Industries (Deve-
lopment and Regulation) Act,
1951 : —

(1) Development Council for Oils,
Detergents and Paints for the
year 1966-67.

(if) Development Council for
mobiles, Automobile Anclllary
Industries, Transport Vehicle
Industries, Tractors, Earthmov-
ing Equipment, and Internal
Combustion Engines, for the year
1967-68,

Auto-

(iii) Development Council for Drugs
and Pharmaceuticals for the year
1967-68,

(3) A statement showing reasons for
delay in laying the report mention-
ed at (2) (i) above.

Notifications under Forward Contracts
(Regulation) Act, 1952

SHRI BHANU PRAKASH SINGH ;
Sir, on behalf of Shri Raghunath Reddy,
I beg to lay on the Table —

(1) A copy of Notification No. S.0.
2137 (English version) and S.0.
2140 (Hindi version) published in
Gazette of India dated the 26th
May, 1969 issued under section 17
of the Forward Contracts (Regula-
tion) Act, 1952. [Placed in Li-
brary. See. No, LT-1282/69]

(2) A copy each of the following
Notifications issued under section
18 of the Forward Contracts (Re-
gulation) Act, 1952 :—



